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HALF-AN-HOUR DISCUSSION ON
POINTS ARISING OUT OF THE
ANSWER GIVEN IN THE RAJYA
SABHA ON 5TH NOVEMBER, 1986
TO STARRED QUESTION 23 RE-
GARDING POOR SHOWING AT
SEOUL -ASIAD BY INDIAN
CONTINGENT. ...

SHRI JASWANT SINGH (Rajas-
than): Mr. Vice-Chairman. Sir at

[RATYA SABHA ]
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the very outset, T would like to say
that in the process of my submissions
if T am constrained to use strong
words or if / say anything which is
hurting, i¥ is not in any fasbion a
reflection of my Tack of esteem of
either the hon. Minister of Human
Resource Development oy indeed. of
my charming friend, the Minister of
State, who. I do believe is imbued
with a great deal of energy. dedica-
tion, and approacheg her task with
an examplary sense of commitment.

THE MINISTER OF STATE OF
THE MINISTRY OF  RAILWAYS
(SHRI MADHAVRAO SCINDIA):
He is glazing his arSenal. (Interrup-
tions)

SHRI JASWANT SINGH: I have
perforce, when discussing the whole
aspects of ASIAD-86, to start from
reminding the House about what was
mentioned on the occasion of ASIAD- -
82. There were Membersg on this side
who thsn mentioned to the late

- Prime Minister that this huge ex-

penditure which wag being incurred
on the building up of various stadia
wag going to be wasteful because
thesz were mot going to be utilized.
She, then, on one interruption dub-
bed all that criticism as lacking in
national pride. Now, Sir. I cannot,
in all sadness, help reflecting that
all those stadia are now collecting
dust and have become the venue . of
political  jamboorees of dubious
kinds. There were expectations
about ASIAD-86. On an earlier occa-
sion, in reply to a question the hon.
Minjster for Humian .Resource Deve-
lopment, indulged in some king of
statistical obfuscation. Indeed,  the
Minister of State attempted to put
acrosg that gatistically we had actual-
ly performed better. Even then I

. was unconvinced. and I cannot help

reminding the two hon. Ministers who

"are both present here that a very
simple question needs {0 be answer-’
ed. After sending what was possibly
the third largest contingent, outside
of South Korea, of course, whxch was
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the host country, and the People’s
Republic of China, our next door

neighbour,—we send to my under-
standing, a contingent of nearly 380—
what was the end-result of this 3807
And what was the ratio between the
participants and officials? An obser-
ver, watching the ceremony on tele-
vision,—which in any case, T was
feeling too disinclined to do—could
not help reflecting that when the
Indian contingent actually marched-
past, it was full of elderly looking

gentlemen, and it wag clear that
there were far few participants and
more officials.

SBRI V. GOPALSAMY (Tamil
Nadu): As usual.

SHRI JASWANT SINGH: Mr.
Vice-Chairman, Sir, what was the

rasult of that 3807 There was a gold
medal performance—T caa call it only
that a gold medal performance—by
one woman athlete. There was
possibly some silver and a shaming
scattering of bronzes. Now, thig is
the compendium of the ron. Minis-
Wr’s statistical  obfuscation,  This,
Sir, is a national shame. And I ad-
mit that when calling it a national
chame, it is a strong word that I am
uging. But because the whole gamut
of our sporty polfey, of its adminis-

tration, and of our attitude tg sports

ig called into question, I cannot but
call it anything else but a national
shame. There are some standard ex-
cuses which are put forward that the
TOA js autonomous and, therefore,
the Government of Indiy can do
very little about it; that essentially
sports is a State subject and, there.
fore, unless it is"brought on the Con-
current List we cannot do anything
about it; and finally, that answer for
all our problemg that there is just no
money so we cannoi do anything
about it. Now, these three mav be,
in their own right. reasonable ex-
cuses. But they are only excuses. 1
woulg like to know -what has the
Government of India done to get 1id
of these difficulties, to overcome these
difficulties so that we do not keep on
perpetuating such national shames.
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Sir, 1 intend to cover this whole
question of our participation in the
ASIAD 1986 ang the results that we
obtained or did not obtain under
four very broad heads—{irstly, the
Report of the JOA, secondly, about
athletics, then very Dbriefly about
hockey, ang fitially a subject which
is a subject of very, very great in-
terest to me, ffr-which subject I have
personally participated in the First
event that took place in Delhi after
independence and about which possi-
bly I can claim some knowledge and
that js about international events re-
lating to horses, equestrian events.

Sir, firstly the IOA Report. Sir, I
have gone through this report, I re-
ceived it this morning. I went
through this in as much details as
I could reag it twice over and I can-
not but help reflecting that this is an
e\t“ mely poorly written Teport. It
is carping and whining. I blameg
everybody else hut itseif. And this

"is the only effort that IOA can make.

A considerable amount of money has
gore into producing a raport which
says nothing. The impression that
one gathers is that it is so poorly
written, the recommendationg are so
inane and jejune as if the whole ap-
proach to sports had been turned into
a kind of a complaining compen-
dium. And I may just quote from If,
Sir, very briefly. Amcngst  the
things it says. it starts with, “What
was wrong”. It talks of what the
shortcomings are ang identifies lack
of equipment as one possible ghort-
coming. Then it says thar the Indian
contingent did not train for long. It
sayss for how lopg did it train on
equipment which was actually used
at the Asian Games? One cf the
complaints ig that ihe cquipment
with which our contingent trained
which was

was not the equipm
eventually uszg at ite Asian Games.
A reasonable enouzh point and,

the Ministar would like to
answer this. The secoad thing, Sir,
i about money. It mali=s an asser-
tion here which perhaps the Minis-
ter would like to clarifv or comment
upon that the various Statz budgets

perhaps,
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in respect of sports vary from Rs. 45
lakhg to Rs. 1.5 crores. Then it
makes a comparison with the People’s
Republic of China and South Korea
and says that they speng as much
ag Rs. 200 to Rs. 500 crores, and sta-
iistically—a favourite subject with
the hon. Minister—it goes on to
assert that we spénd less ‘han two
paise per c¢TfiTa per year in cur coun-
iry on sports. Now, this is an aspect
which I would like to Minister to
clarify. Is it correet tha:t we szre
only spending iwo paise per capita
per year? Further, Sir, it goes on to
talk about our performance There
it displays a stange trait which, per-
haps, the Minister would explain to
me because I have not been able to
understand. Tt makes an assertion
that our performance in respect of

other countries ghould not be judged

against what South Korea does or
‘what the People’s Repubiic of China
does but it should be judgeq in the
‘category of how much money we
have actually spent and therefore, if
we spend only fhis much, find a
country which spendg only that much
money but Jonot take into aceount
the population of our country. Find
that country in “The world which
spends only two pais> per capital
per year and then determine our
performance. Thep it makes a very
strange statement which, perhaps,
the Minister would like to clarify.
It says that fhe T0A strongly feels
that if comparison should be made,
then it should be an apple for an apple
and not an apple for a pine-apple.”

This is an official report of the Indian
Olympic Association. It is a shaming
statement to make and a shaming ap-

proach. It is not even correct usage
of the language. Let me not waste
time. Sir, on this., Therefore, I

have kept only very select quotations
from this.

Let me next come ‘0 the aspect of
selection criteria. Now the IOA in
jts selection criteria says and here it
makes what 1 can call only a dupli-
¢itous statement. It says that an
TOA special genera] assernbly meeting
was held on such and such a date and

[RAJYA SABHA]
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that it determined :what the Govern-
ment stand on selection criteria ought
toe be and after some discussion it was’
decided to adopt the criteria suggest-
ed by the Government. Now, thig is
a very strange statement to make
because my understanding is the total
reverse of it and indeed here I am

~somewhat at a losg because the IOA

have quoted, they themselves have

~quoted a letter which was addressed

to the Secretary-General and a®
most letters of the Government of
India are, it is marked “Most imme-

diate,” by Special Messanger”..
This letter goes on to say that the

“Government Resolution on National

Sports Policy adopted by the

Government in 1984, stipulateg that
national teams should be sent abroad
to take part in international compesi-
tions only when by physical condi-
tioning, coaching and practice they

have attained standards requireq for

such competition,” “participation in
the above two high level,”—referring

to the Commonwealth angd the Asaid—

games because this involves national

prestige and visibly poor performance

of the members of the contingent etc.

etc. Now the Government of India

itself has laid down the criteria. ’
Therefore, T would like' to know why

were these not followed.

Then, Sir, there are various lists
here of eminent people who constitute
this body, and amongst them are, I
do not want to name all those
people. But T would like to know
‘how, many of the officialy of the
Indian Olympic Association actually
went to South Korea. What did
these functionaries actually do? What
were their precise responsibilities
,when they took this jaunt on your and
my cost. Sir, just one more question.
1 do not want to take too much
time on the recommendations part.
Sir, in the recommendations part, some
strange recommendations are made by
this body. It starts Ly suggesting’
that there is no need for India to
participate in 1988 and 1692 Olympic
Giames, unless it is more or less
certain that for every entry we can
achieve a minimum of sixth place.
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Now, what is the Government of In-
dia’s attitude to this? JIg thig a state-
ment of policy of the Government of
India? Thijs is a very strange docu-
ment to be circulating officially and
making categorical assertions of this
kind. It thep talks about the ques-
“tionable aspects of cur national sports
federations. | WOI't go into al]  the
very jejune recommendations made
by thig body but vne or two aspects
which make me feel greatly concern.
ed are that whereas it rightly recog-
nises that universities ete. shoulg be
attached, involveq with I0A buy it
Says that that shoulg be 50 “without
any voting rights” ang underlines it.
Why does it want to do that? 1f
universities and sporty bodies and
colleges are to pe associared, wel] they
might as well be fully associated.
Finally, amongst  the other recom.
mendations it says that sports should
be brought on the Concurrent List.
About that T will come g little later.
Now, Sir, about atheletics T do not
want to add much. I just want to qunte
from what Kon Bosen, who is  the
national track ang field coach, what
he had to say on the question of

Half-an-houy

«theletic team and its failures. ¢
says: Unrealistically low qualifying
criteria is one reason. Only 15 o

the 48 candidates acwally achieved
performances that were even equal or
better than their trial’s kest, Why?
This is 5 worrisome matter. Then it
says that there was just One manager
for a 48 member team. When you load
the rest of the cohtingent with go
many useless hangers on, why was
there only one manager for a  48-
member team? I do not want to go
into the various other things.

Then, Sir, a word shout hockey .
Now, I do not think I need to sav
what decline has taken place in hoc-
key or where India stands in hockey
today. Sir, youyr shaking of head
tells the whole story. It i very
shameful. The Vice-Cheirman is
shaking his lead in great disgust and
depression. I do not want to increase
his depression by hanging on to hoc.
key and longer. (Interrumtion) Tndia,

[24 NOvV, 1986 ]
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one-time champion, teday cannot even
feature above the jast Place. This ig
a very very shameful situation. [
do not want to keep on rubbing salt
into thig wound, which is everybody’s
wound, yours as welj as mine’ f{
would like to know, what are you
going to do about it? ’

Finally, Sir, 1 come to equestrian
sports. This ig something about which
I have some personal experience. I
do not claim any great expertise but
this is something about which I know
personally. This is a somewhat in-
volveq story, Following upon ASTAD
1982, the Equestrian Federation of
India made g5 report to the Govern-
ment of India that our horses are of
poor stock,—which, in itself, raises
fundamental questions, about the
breeding policy followed by the In-
dian Army. For the last forty years,
pericdically, we have becn importing
horses for breeding at great cost to
the exchequer ang 211 the forty vears,
not a single champion arimal, for any
of these equestrian disciplines, of
proven merit, has been breed, Thas
iaeen produced. But that js altogether
a different matter a5 it involves e
breeding policy ¢f the Army. For
EFI. Government of India grant Rs.
10 lakhs. These are af] facts and I
would want the hon. Minister to wve-
ply calegorically to each one of them.
Government of 1India grants Rs. 10
lakhs for import of animalg so tl;at

; adequately prepared for
rand be 53 iz after 1982, Re.

ASTIATY 1988, iz . :
10 iaks are. granted. Animals oo
imported in 1983 I weuld like to
know from the non. Minister, who

authorised the vpurchase of these
animals from Australia and not from
From 1985, I

any other country? .
haife been agitating with ‘1.¢ Minister
concerned—Sir, T will not, take more
than two—three minutes--that the
whole question of the functioning of
the Equestrian Federation of India.
of the import of these animals, has
become a -huge explosive scandal.
Unless. therefore. --ou look into the
functioning  of this one Federation,
which T am pointing out by categori-
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cal, provale examples you will
clean up the other naticnal federa-
tions. If you do not clean up
other national federations, the work-
ing of the Indian Olympic Association
will not improve and if that does not
improve, we cannot hope to do  any
better than what we have done ear-
lier.

Sir, on 14th October, 1985, 1 wrote

to the Minister of State about these'

animals that were imported from
Australia that as these animals were
purchased to enable our riders to com-
pete on equal férms in international
events, it is absolutely vital that
proven record or potentialability - of
these animals to participate in inter-
national competition be the only cri-
terion of selection. This wa§ the sug-
gestion I made. This is the criterion
which should have been adopted. But
what has actually been done. Here,
I hiave with fne a copy of the veteri-
nary repor{ by the only qualified, in-
ternationally-accepted, veterinarian
the only qualified veterinarian from
the whole of the qualifieq veterinary
doctors' in the country. His report,
of which I have a photostat copy here
. says—this-is the inspection report in
respect - of the eight horses imported
by the Equestrian ¥Federation of India
from Australia—"" it is pertinent io
mention here that cut of the eight
horses, four were in pocr condition
on the date of inspection and special
care is required in a regulated and
co-ordinated manner regarding their
feed, exercise etc. This is more
worrying. The report says.” The
undermentioned horses, in my opinion,
should not have been purchased by
the purchasing officer for reasons
stated against each. I do not want
to name the horse as it does not mean
anything to the House.
was veterinarily unsound. Why is it

that that horse was veterinarily un--

sound? Then there is the detaileq re-
port on that horse. There is an avul-
sion fracture of the proximal extonsor
aspect of the...it is a medical term.
In simple language, it says that there

not -

the -

Horse Dyllon -

[RAJYA SABHA]
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is a fracture of the leg. Now the
Equestrian Federation of India has
imported animals, the purpose of
which is to participate in an ‘interna-
tional event and it hag got a fractured
leg. This is not the end of it..

AN HON. MEMBER: Was it a mare
or a horse? Was it meant for breed-
ing purposes? )

SHRI JASWANT SINCH: It was™ &
gelding. It could not have been
breed. It was brought for internation-
al competition, [t wag neither a stal-
lion nor a mare. It was 3 gelding,

Now that is not the end of it.
SHRI V. GOPALSAMY: Did it
have three legs only?

SHRI JASWANT SINGH: 1 say
that till date, even in October 1985,
monthg after the import of animals,
details of the purchase prige, insu-
rance, fransportation etc. Have not
been submitted either to the Execu-
tive Committee of the Equstrian Fe-
deration of India or to the Govern-
ment of India, who in fact would have
grant. I had pointed this
out to the Minister. Is it correct?
Have you now got the details of the
purchase? Have they submitted ac-
counts to you? The Equestrian Fe-
deration, thereafter, in its general-
body adopted a resolution which was
passed on 23rd November, 1985 and
this is the quote from the Resolution
of the Federation’s General Body:

“Resolved that the purchase of
the Australian horses by the Presi-
dent through Lt. Col.—(I do not

want to name) and Lt. Col. (again I
do not want to name) is not accep-
table to the General Body of the
BFI”.

What has the Government done

" despite all this?

Now, Sir, I would like to point out
that these animals are brought to the
country and thereafter they are lodg-
ed with the army. I wrote to the
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Minister of State, who is looking after
these services. I pointed out the
anomalies and now I request the Mi-~
nister to tell me what the replies to
these anomalies are about the pur-
chase of animals and the other diffi-
culties that I have menticned. If the
animal is purchased from a grant
given by the Government of india,
how are they being lodged with the
army? And if it is being lodged with
the army now, who is paying the
livery charges of the animals? Why
should the army take on the respon-
sibility of looking after the animals
that have been purchased by some-
body else? If it is the army that
wanted to purchase the animals, why
did the army not follow the proce-
dures that are laid down for purchase
‘of animals? These animeals are than
put through tests. Let us see what
actunally happens when it comes to
ASIAD 86. For ASIAD 86 18 ani-
malg are under training. The serum
samples of these animals are sent to
Korea. Out of 18 sampies, 11 sam-
ples are rejected by Korea on grounds
of glanders, communicable equire
necepelytis or on grounds of African
horse sickness. Rejection of 11 out
of 18 is a big ratio and it may be both
unbecoming and churlish of the Minis-
ter of State as she has gone on record
-—ag per newspaper reports—to say
that the Koreans were i€ss than fair

to us. It is extremel; unbecoming of
a Union Minister of State to  have
gone on record to say that there was

anything but an honest approach in
the testing of serum samples that
were sent from there, Eleven out of
18 animals being rejected only in
respect of India, why? Why only in
respect of India? I would like to
have a clerification, on account of

whose neglect were these  animals
rejected?
Thirdly, is it not the laid down

procedure by the international Equ-
estrian Federation that whenever se-
rum samples are sent for testing, on
that very day at least two allernative
tests are obtained so that if there is
dispute with one serum sample, the

{24 NOV.
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serum sample of that very day is then
produced to the appealing body? This
was not done. I would appeal to the
hon. Minister of State not to misled
by what she might have been inform-
ed by her official in this respect, be-
cause whatever I am saying I can
prove categorically wilh my papers.
T}.lere has been gross neglect, gross
mismanagement and I have taken the
example of only one federation. I
am now concluding, Sir, in just one
minute.

In concluding, in addition to the
questions that 7 have already asked,
I request the hon. Minister of
State to clarify just one or two other
things. How much did i1 cost the
Indian exchequer to send this contin-
gent of 380? What was the overall
cost? I know that Government of
India will not be able to give me
figures which will take into account
all the cost{ for training camps efc.
but whatever figures you have, please
give me an idea of how much did it
cost to the country fto send them?
I would like to make a suggestion to
the hon. Minister. Whenever such
contingents go abroad, till the last
minute, till the aeroplane ic almost
leaving, travel proceduies etc. are
not cleared. The participants, the
athleteg do not know. So will you
please improve these vprocedures?

I would make g3 ricommendation
and a suggestion for a school, college,
university level assessment, not be-
cause the ICA says so but because I
believe there lies an answer to our
problem. From here where do you
go? Where do you intend going?
How do you intend going there? What
are your aims, aspirgtions for improv-
ing the national sports situation? How
do you intend achieving your aims?
Ins'ead of, I submit, Sir, these grotes-
que wasteful extravaganza like this
hoax which ismiscalled ‘Apna Utsav’,
pleas¢ spend......

SHRI VISHVJIT

SINGH (Maharashira):
are talking of sports.

PRITHVIJIT
No, Sir. We
We are not



399 Half-an-hour

[Shri Vishviit Singh]
talking about ‘Apng Utsav’. Mr, Vice-
Chairman, I seek your protectiom.
This is my point of order.

THE VICE-CHAIRMAN (DR.
BAPU KALDATE): What is your
point of order?

SHRI VISHVJIT PRITHVLJIT
SINGH: The matter for discussion is
sports. Is the Indian contingent in
Seoul. It is the Asian Games. It is
not ‘Apna Utsav’. (Interruptions)

SHRI JASWANT SINGH: Let me
just reiterate that instead of this gro-
tesque wasteful extravaga.nza like
ih_e. .. : “!

SHRI  VISHVJIT
SINGH: No, No.

PRITHVLIIT

THE  VICE-CHAIRMAN (DR.
BAPU KALDATE): It is his opinion.
. You may have another opinion.

SHRI ~ VISHVJIT  PRITHVUIT

SINGH: No, No.

SHRI JASWANT SINGH: Instead
of this grotesque, wasteful extrava-
ganza like thig miscalled ‘Apna Utsav’

SHRI  VISHVJIT
SINGH: No.

PRITHVLIIT

"SHRI JASWANT SINGH: ...Please
spend our money—ycurs and mine—
on real Utsavs... Only then will the
sports improve. Thank you.

THE . VICE-CHAIRMAN
BAPU KALDATE):
She. will first answer.

(DR.

SHRI VITHALRAO MADHAVRAO
"JADHAV: I have a point of order,
. Dlease.

THE  VICE-CHAIRMAN (DR.
BAPU KALDATE): That is over.
You have another point of order? Not
on this? On whatever he said. It is
all over.

Hon. Minister.

[ RAJYA SABHA]
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SHRI VITHALRAO MADHAWRAO
JADHAV (Maharashtra): No, agé on
that. 1 have ancother point of grder.
This is a very important subject which
we are discussing here. It is mat. a
mere discussion. It ig the prestige of
the nation as 3 whole that is inyglwed.
So half-an-hour discussion is gquite
insufficient for this. So 1 would like
to ask the Chair that this should be
made a short duration discussion and
some three-four hours should be given.
This is my nt of order. It ig very
important.

SHRI V. GOPALSAMY: T am on a
point of order. The procedure se far
has been...

" THE VICE-CHAIRMAN  (DR.

' BAPU KALDATE): I know the pre-

cedure. I will ask the Minister
I know it.

SHRI V. GOPALSAMY: The Mi-
nister has to reply first, according te
the procedure.

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRI ‘M. M.
JACOB): The procedure is not like
that. The rule is here. Anyway the
Minister is free....

THE: VICE-CHAIRMAN (DR.
BAPU KALDATE): Thic is the pro-
cedure that has been followed in th:s
House.

SHRI VISHVJIT PRITHVLJIT
SINGH: We must follow the rules.

THE MINISTER OF STATE IN
THE DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS AND WO-
MEN AND CHILD DEVELOPMENT
IN THE 2 MINISTRY OF HUMAN
RESOURCE DEVELOPMENT (SHRI-
MATI MARGARET ALVA): A num-
ber ot points have been raised by the
hon. Member. .

SHRI VITHALRAO MADHAVRAO
JADHAV: What about my poiat of
order?
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THE VICE-CHAIRMAN (DR.
BAPU KALDATE): That will be
{aken sometime afterwards.

SHRI VITHALRAO MADHAVRAO

<JADHAV: How -~an a point of order
be taken up after some t:me?

THE  VICE-CHAIRMAN (DR.
BAPU KALDATE): That is a diffe-
rent matier, That can be discussed in
the Businesg Advisory Committee and
a decision taken.

SHRIMATI MARGARET ALVA:
We have asked for a discussion. We
wan; a discussion and we will be very
happy if the Business Adviscry Com-
mittee were to give 3 whole day so
that many more Members can parti-
cipate,

SHRI VITHALRAO MADHAVRAQ
JADHAV. It is very important.

THR VICE-CHAIRMAN
BAPU KALDATE):
said.

(DR.
I have already

SHRI VITHALRAO MADHAVRAO

JADHAYV. Thig ig a Half-an-Hour dis-
cussion,

THE VICE-CHAIRMAN (DR. BAPU
KALDATE): Why are you taking
time? I have already saig what I had
to say.

SHRIMATI MARGARET ALVA:
Sir, the Honourable Member started
off by saying that I will essentially
make four excuses. I pssure him, [
am not here to make any excuses. Sir,
he has raised four points to begin
with One is about the huge contin-
gent, He zlso quoteg the IOA report.
I want to tell him, when he raised
thig question whether it is a docu-
ment on behalf of the Government,
that it i not a document on behalf
of the Government. We have said in
Parliament before that the IOA was
submitting its report to us which we
would study with the experts con-
cerned and then perhapg react to the
suggestions ang the blame that they
trieq to lay at the doors of various
peovle. But sbout the contingent it-
sel T would like to say—and T think
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the honourable Member has alw
quoted the Government criteria which
were very clearly laid down that we
would not go beyond the third place—
that since the IOA in its report has
saig that Government was responsi-
ble for changing , I would 1like fo
quote from the letter of the IOA-—
which I will if necessary place o
the Table of the House—dated 22nd
May, after the delegation of the IOA
called on Shri P. V. Narasimhg Raoji,
and I quote from their letter:

“The IOA delegation hag explain-
ed that in no country in the field
¢* =po~ts i the selection criteria
Jeid down by the Government of
that country. Thig is the preroga-
tive of the National Olympic Com-
mittee of the country. Therefore, it
will be wrong if the Government
lays down a selection criteria and
insists on its being followeg by the
National Olympic Committee, This
will tantamount to interference by
the Government in the functioning
of the National Qlympic Committee,
The IOA delegation sybmitted that
the Government could suggest a
criteria and finance only such com-
petitors who come within the cri-
teria. The TOA, in accordance with
its own selection criteria accepted
by it, would then consider bearing
the expenditure on the competitors
who do not qualify on the Govern-
ment’y suggested criteria.”

Accordingly we stuck to our criteris,
we cleared up to the third ang others
went at the eost of the IOA and the
federations. T want to make it very
clear to you that it wag not we wheo
changed the criteria. It was the I0A
who insisted that they have the right
to decide who should go.

Sir, about the officials ang the non-
officialg T would like to give the
figures to the honourable Member, ¥
would like to say that compared %0
all other contingents T don’t think
our officials were in any way more
than what....T don’t want {0 sa%
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«gtatistics” because he has been say-
ing a lot of things about my statistics.
But what I am trying to say here is,
I will give figures. ... (Interruptions)
__.the statistics which I have quo-
ted. e

SHRIL V. GOPALSAMY: You have
written off the _statistic:.(Interrupt;'ons)..

SHRIMATI MARGARET ALVA: I

am sorry, I correct myself. Because,

- he made a couple of comments on my

.quoting statistics before. Ag far as the

Indian contingent was concerned, we

had a total of 296 competitors and 84
pfﬁcials in all. » ’

SHRI JASWANT SINGH; One is
to three. _ .

- SHRIMATI MARGARET ALVA: If
you take the statistics of others, since
you are quoting Japam, China and
others comparatively ours had not in
any way been higher than what the
other countries had. 1 can assure you
about that.... (Interruptions) . . . Thi¢
ig the first part of it.

Secondly, he has mentioned about
officials—how many people went from
10A. These were 10 who went  from
the IOA. Their names are here but I
do not want to take time. And there
‘were, of course, some Who went as
judges, as referees, who had been in-
vited by the organizers———and' this was
an honéur to the country. Their board
and lodge Wag looked after by the
organizers. We only gave them ‘r.:1c-
kete fo participate. There were, 1N~
cidentally, many many others vs{ho
1anded there. T suppose any Indian
who has 2 passport and a right to
travel can go to watch the Games.

SHRY V. GOPALSAMY: - Mr.

Kalmadi was also there.

SHRIMATI MARGARET ALVA:
He was On the Government delega-
tion- we paid for -him. There we.zre
S.tat; Ministers who 1anded here with
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officials. There were teams of MLAS
from Opposition States, some of them.
and Some from others, who landed
there. There was a team of 34 MLAs
who came from Karnataka.

SHRI JASWANT SINGH : Kindly jield
for a minute because you mentioned
about Karnataka and Opposition States. I

also did receive a message, a letter from

the Chairman of the IOA asking whether
T would like to go to Korea as a patlia-
mentary observer, which I found so obj-
ectionable and so wholly unacceptable.
What would I do as a parliamentary ob-
server when  sporting  events  were
taking place? Because T did not find any
rationale for my- going to Korea as &

- parliamentary observer, in fact, somewhat

hesitatingly, T had to refuse, I had {0
decline this wonderful invitation. Please
therefore, don’t mention about Opposition
and MPs.

" SHRIMATI MARGARET  ALVA:
1 am very glad that you have raised this
point because this -letter has gone, 1
think, to around 50 or 60 MPs, not only
to you, saying that they had been recoin-
mended. When they apgroached the
people concerned, they have been told,
“What could I do? The Governmant has
refused to put vou in.” Let us not go mto
politics. I have been getting these copies
from so many MPs asking “Why did you
reject my name?” Sir, the names never
came to me, as you know, I am Surs, you
will agree that parliamentary observers are
sent only by the Chairman and the Spea-
ker of the two Houses, and not any other
organisation outside. This is a  different
question altogether.

About the expenditure, he said that 1
might not have the figures. I havz the
figures for the expenditure that was in-
curred on the gamses and training and
foreign exposure for\our teams over the
last two years. It is Rs. 63,23,000, and
the details of the camps are here which I
am prepared to give. There have been the
(largest number of camps ever held for any
event by way of training.
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to train these children, especially those

under 14 or 16. 1 requested
Gen. Narendra Singh who was there.
why don’t . you adopt 5-6 children

who have come from all parts of ths coun-
try und mostly from Poona and Mahatash-
tra, children of 12-14 years of agz? 1 am
happy that he agreed readily on the spot
te aaopt 10 children. (Interruption) 1
would like to say very clearly that let us
not have two opinions on that. The S A.L
shovid concentrate on coaching, not to or-
sanise this; that should be the job of the
Federations. At various levels we are con-
ducting it, every year, every monii. We
are able to identify which are the children
good in Maharashtra and Poona. The
S.A1. are not the persons to identify the
talent. That is what T am trying to say.
(Time bell rings) T would be very huppy
it that process starts, :

Alse. Sir, about the sports infrastructure,
1 agree with the report of the Olympic As-
sociation that there must be the infras-
tructure. There must be synthetic tracks.
It is all very well to say: we must do well.
But where are the synthetic tracks in this
country, for hockey? In and around Seoul
thete are synthetic tracks. But we have
aot one in the entire country. How do you
expect our gportsmen to complete with
them? So there ig need for the infrastruc-
ture, Every one city in every State must
have total infrastructure. Now there is the
hudget with the Government. 1 hink they
must go ahout dcing this.

Also, T would like the hon. Minister to
ceoncentrate on ten games. Do not con-
centrate on 25 disciplines or 30 disciplines.
Concentrate ‘on just ten games-—games3 at
which we have been very good, my be
hockey or some others. Atheleteg is the
mother of our games which makes a num-
ver of other games.

Also, Sir, we must have the involvement
mdustry. There are a lot of industries
which are ready to come forward and spon-
sor a lot of games. Catch hold of one in-
dusiry and tell them: hockey traininz is
yours. Catch hold of another industry.
athlefe training is yours. We must have
the involvement of industry. They ger a
lot of time on the television. This iuvol-
vement would be very ideal.

of
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The last point which I would like to
make i« about my State and the iy of
Poona. Pooaa is a spor.s city. Peoplc are
sports-loving, 1t has got a beautiful cli-
Wi have been denied a branh of
tpe N.IS. That has gone to some oil.er
parts of the State, which is a good thing.
But Poona cannot be neglected. There
arz the people. There are the orgadiza-
tions. There is a good set-up in Poona.

e

Before 1 end. I would like to say that
vou have to work to a plan. You hav: got
the budgot. 1 think, as Margaret rigatly
qaid, this debacle in Seoul should be ar eye-
opener {rom now onwards. I think, the
Goveroment should now be particuiar that
everything goes in  the right dires icn.

¢/ you can go in the right direc'ion or
i can bungle. T hope vou will 2o in the

direction,

b
righ!

SHRL V. GOPALSAMY: Mr. Vice-
Chairman, Sir, there cannot be 1 second
opinion to the fact that our performance in
Seoul was dismal, disappointing and disas
The country that sent the biggest
sporting event drew a blank in basket-ball,
sporting event drew a blak in baske*-ball,
cveling, football, golf, gymnastics, tenmiv.
rowinz, table-tennis and also archery be-
cause in our country we used to pride about
the brave valour of Arjuna jn acchery.
Mr. Vice-Chairman, Sir, we have not leart
lessons from the others, Crinese never en-
teysd the arena until 1974, When they en-
teyod the field, they came in flying ¢ ours.
Sauth Korea’s achievement was not  a
mivacts, Tt was the result of experf, conti-
nuouvg training for 600 days. So. conduct-
iz coaching camps here and there will
uct help vou to get better results. Sports
training in this country has neither pro-
nese rot direction nor constructive plans to
train and produce champions, We have sp-
ent nearly a thousand crores on Delhi AS-
IAD. Even then you have not produce the
results. Only one improvement you have
niide. You have changed the name of the
Trdroprestha Stadium.  You named it afte-
Mrs. Indira Gandhi. That is the only
asvhicvement vou have made.

Irods.

i

Sir. T would like to know from ti= hon.
Miis‘er as to how these officials or the
peracns were sent. For example, how did
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SHRI M. A. BABY: That should
rejected.

Halfn-hour
be

SHR] SURESH KALMADI: It should .

rejected outright.

Sir, you are aware that a lot of ills
that this country today is facing is be-
cause of the present set-up of the Indian
Olympic Association. Sir, you are aware
that the Indian Olympic Association, in
the past year or so, passed forty amend-
ments, rushed through forty amendments,
and that shows that there is an authorit-
arian trend in the Indian QOlympic Asso-
ciation. They have not only passed forty
amendments, but they have also disregai-
ded all the guidelines for the tenure of
office-bearers. Everybody is trying to
hang on to the posts. There are clear 8-
year guidelines which have been brought
forward and the Indian Olympic Associa-
tion has itself said that this is no more

applicable and so, the same old people

want to be there for a lifetime and, Sir,
this iy where the problems of the country
insofaras sports is concerned start and end.
There is.a requirement, Sir, for a major
surgery to be dome on the Indian sports
and 1 think that that surgery should be
started from the top and 1 do think that
there is a need to dissolve the Indian
Olympic Association. I  think that jf the
Indian Olympic Association is dissolved,
because they have been doing so many un-
constitutional things like bringing forward
forty amendmenf.s which even the Inter-
national Olympic Association had not ask-
¢k them to pass, that would be better. I
asked them, “Has the International Olyin-
pic Association asked you to pass them?”-
They said, “No” Nowhere in the world are
they passing amendments like this, but
it is only in thig country that this is hap-
pening. There is every reason also for
dissolving this body. Because of their be-
haviour, because of their not adhering to
the guidelines of tenure, this body can
be dissolved and I think that this is the
first’ thing that should be done.

Sir, there is a hue and cry now, I do
not know why there is so much of hue
and. cry. T am saying this because 1
would like to ask what the Government
has done over the years for 5ports,‘ Where
is the infrastructure? Where s the
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budget? Where is the equipment. Where |

are the coaches? Where is the will, the
national will, to build up sports? It is all
very well to talk about other countries.
We are talking of South Korea and China.
But all of them worked to a very hara
eight-year perspective and twelve-year
perspective and there is need for us to
fearn, There is no co-ordination between
the various sports bodies, There is the
Sports Authority of India: there is the
there is the Federation: and then
there is the Government. But there s no
linking. The Sports Authority of - India
was launched with much fanfare and we
also expected a lot from it. But then we

- find that it has done precious little other

than having or holding a few jamborees
sitting in Delhi. They have not gone to
the rural areas and they have not gone
to the tribal areas. They just sit in Delhi
and try to create the infrastructure th-
roughout the country which they have n:t
been able to do. They are holding talent
contests, I would like to tell, Sir, that
conducting such talent tests is not the
job of the Sports Authority of India, but
it is the job of the Federation. 1 con ex-
pect the Sports Authority of India doing
it also once. they have the infrastructure
all over rthe country. But that infras-
tructure is not there today. So, calling
three thousand or._four thousand peogple
from all over the country is not going tc
help at all. You have to leave it to the

Federations. 1 am aware of the fact that .

many Federations are not working vro-
perly at-all. So, you have to see how these
Federations can come up. For that, ven
have to make these Federations the back-
bonme of vour policy. We had n Fusnc
a marathon the other day. Tt is the only
marathon recognised in the inernational
circuit and the Minister also waa there
the other day to inaugurate it in Pune.

this
marathon in various age groups. Tt was
a massive exercise and it is the biggest
in Asia and the participants are under 12.
“under 14 and under 16. The problem
is this: We had taken the trouble
of organising this at a great cost and.
after organising it,

now

I do not know what
to do. T do not have the time and money
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title. He won it for the second conse-
cutive time. When he came back, to his
astopishment he was served with a no-
tice for explanmation by the Badminton
Association of India for not obtaining ad-
vance permission, | personally know this
case, He had duly applied for permission
but the application was never processed in
‘time. His father, who is a sports enthu-
siast, tried his level best to persnade tae
agthorities and get the permission in time,
but he failed. He got only a verbal per-
mission, Believing them he went and he
successfully defended his title. For that
ke wag rewarded on his return with a
show cause notice. So, this is the type of
things that are happening. My learned
friend was saying something about the
equestrian events and he was mentioning
about the horse-breeding which has some-
thing to do with the poor performance
in the equestrian events. But horsetrading
is what ails the Indian sports area. Re-
garding equestrian events it may be cor-
rect. But you have so many associations
and the associations are always fighting
with each other, It is a political . game
that is being played in various associations
which is coming in the way of the deve-
Jopment of real games and sports. So it
is this which bas to be  streamlined.
Within the existing socio-economic setup
and within the available facilities and
things, there are a lot of things which
can be done; all of us know. T  hope
that some earnest efforts will be forth-
coming in the coming days, You must
streamline the existence of so manv of
these sports boards, sports associations,
federations, and so on. 1 hope all these
things will be seriously looked into. I
dg not, however, have any illusion that
the overhauling of this sports perspective
can be achieved within the existing socio-
economic setup, because you do not have
the teachers in hundreds and thousands
of schools. How will you have physical
training instructors when you do not have
Jaboratories and libraries? How will you
have shuttlecocks and rackets and fooi-
balls? This is the dismal situation that ex-
ists in our country today. (time-bell-rings)
T do not know what the Government can
do within the existing  socio-econom’c
setup. T don’t believe that by our mere
pious wishes and repeated guarantees in
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this type of forums things can be immpro-
ved. In some countries, though not over-
night, fundamental changes have been
brought., But in our country if we con-
tinue to proceed in the present fashiom,
as we have hitherto traversed, since 1947,
I don’t think there will be even a modi-
cum of improvement in the conng
days. Of course, I do not want to paiat
only a dismal picture. I do look forward
to more and more gains in gameg amd
sports for our country. If some serious
and ecarnest efforts is made, I am  sure
some changes will take place. I suggest
there should be more detailed discussion
on this vital question on which depends
the health of the whole nation. The hea-
ith of the nation depends on the spofis
culture. That is the primary necessity.
(Time-bell-rings) With these words I con-
cluade.

THE VICE-CHAIRMAN (DR. BAPU
KALDATE): Shri Suresh Kalmadi.

SHRI V. GOPALSAMY: He is a part
of the contingent.

SHRI SURESH KALMADI (Maba-
rashtra): I am very happy that Mr. Go-
palsamy is taking a lot of interest im
sports. Usunally he ig busy having petty
fights with Anna-DMK. But when he is
talking about national games, T am very

SHRI V. GOPALSAMY: 1 know your
voice will be stifled after some .time.

SHRI SURESH KALMADI: There has
been a lot of hue and cry after Seol and,
quite rightly so, because, after all, sports
constitutes national pride and  definitely
the national pride. the pride of the coun-
try, has been hurt. And, Sir, everybody,
1 think, must take the blame. The Gov-
ernment must take the blame, the Tadian
Olympic Association must take the blame
and the various Federations must take
the blame. There is just no point in bla-
ming poor Maggie, our Maggie here, and
I agree with Mr. Jaswant Singh when he
says that this Report of the Indian Oly-
mpic Association ig nothing but passing
on the buck,
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@siad, I would not have stopped critici-
'sing the sportg policy because the ques-
tion is not just one of winning two or
three more medals, What is our approach
towards sports? Do we have 2 sports cyl-
u.me in our country? What is our perspec-
tive regarding developing human beings
with a sound mind in a sound body? So
far as the sound that comes out of the
‘Sports body in our country is concerned,
the Asiad has already proved it pathetic,
‘80 many other internationa] meetg have
already proved it. Regarding soundness
o'.f the mind, I do not want to 8o into it,
since already we have the Mental Health
Bill in the agenda and we may discuss
it there. :

The primary and fundamental point in
'.reh:tion to the concept of our sports pol-
Icy is that we just reduce it to participa-
tion in certain international competitions,
And just before the competition, our aim
is to win somehow or other more and
more medals. This is not the correct app-
roach. The question is of inculcating a
Popular sports culture, .

SHRI P. V. NARASIMHA RAO:
What is that sports culture?

SHRI M. A. BABY: Sports culture is
that every human being should be pro-~
vided with opportunities tq physically de-
velop oneself, -

SHRI P, V.  NARASIMHA RAO:
That is in the new education policy.

SHRI M. A BABY: By  establishing
elitist schools you hope that a popalar
sports culture can be developed? Again
you will be confining the opportunities
to a limited few and you will announce
from house-tops that this is the popuiar
sports culture ‘and this is in the education
policy. T totally disagree with you. 1
am sorry, I beg to disagree with you.

While congratulating P. T. Usha and
others on their stellar performance, we
mmst admit that they achieved this despite
the callous attitude, the lackadaisical man-
mer in which we treated sports develop-
ment. This is a fact. Can we take pride
in the achievements of P. T. Usha? Of
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course, she being an Indian, all of us cam
take pride in her achievements, but apart
from that, what is the contribution of the
society in developing her? I know so
many gtories. Fortunatély or unfortumat-
ely, I come from Kerala which produce
any number of sports men and women,
of course, along with so many other Sta-
tes. In my own village, there is one
great sportsman by name Raghunatham
who was an outstanding athlete. Since he
belonged to the Scheduled Castes  dnd
Scheduled Tribes community, ag we call
them these days, he was not promoted
properly. This is a fact. International Yo-
hannan hails from my own home district
‘of Quilon. Suresh also hails from my
home district, Where are they  today?
When they were performing for India and
winning medals, they .were taken on your
shoulders. Now they are being ignored.
Nobody knows about them now. Yohan-
nan languishes somewhere without proper
medical care. I do not want to go into
all those details. Occasionally we find a
few sports-persons like P, T. Usha or
Padukone. Who will succeed them? Caa
P. T. Usha continue her performance
in the coming years? Perhaps Shiny Ab-
vtaham may. continue for a few more
years. (Time-bell rings) Sir, considering

" the fact that I come from Kerala, I hope

vou will be magnanimous enough to give
me some more time........

THE VICE-CHAIRMAN (DR. BAPU
KALDATE): It is not a question of Kerala
or Mabharashtra. Tt is a question of giving

. for every-body. Please conclude.

SHRI M. A. BABY: From Kerala thece’
was one Vimal Kumar who could have
succeeded Padukome. Vimal Kumar won
the French Open Badminton title twice.
It is not a tournament where top-most
players like Morten Frost play. But still
you know what happeoed,
Once he had applied for per-
mission to go to France, to Paris
to defend his  title. The  authoritics
procrastinated the issue in the name of
procedure. They did not open up the file
till the eleventh hour. At the last minute
He was given some verbal sanction and
was told, ‘You go now, the file will be
processed and you will be given the sanmc-
tion’. Believing what he was verbally

7.00 p,M,

- told, he went there and he defended his
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SHRIMATI MARGARET ALVA: 1
-am not saying that. I am saying that they
have improved our national and the
Asian marks of the last games. Thesc are
the facts. But others have done better than
us and it does not mean that we have slid
down.

As far as sporis, shall 1 say, staudard
of the country is concerned, we have gone
up. We have definitely gome up in tim-
ings and in the return of the results. But
as I said earlier, they were not good
enough to get the first three places to
convert them into medals. Therefore, I
think, it will be unfair for Parliament to
condema all our atheletes and say that
they have done nothing and they wers
useless and they have slid down. They have
tried, they have done better but the only
point is that they have not been able to
convert all that into actual medals. 1
think, | have answered all the  points
raised by Mr. Jaswant Singh. '

THE VICE-CHAIRMAN (DR. BAPU
KALDATEY) : Shri M. A. Baby. It would
be better if yon can try to be as brief
as possible,

SHRI M. A. BABY (Kerala) : Right
Sir.

Mr. Vice-Chairman, Sir, our hon., Min:s-
ter hag concluded her speech stating that
it would be wrcng to condemn our athle-
‘tes. We would like to set the
record gtraight  that we  are not
-condemening our athletes. We never con-
-demng  the athletes. We congratulate the
athletes who performed well despite the
mismanagement of the Sports Authorities
and the powers that be. This is the first
point which I would -like to mention.

My second point is that in the guise
of proposing certain solution to  correct
the dismal performance of our country
in a2 very ingenious rnanner, our hn.
Minister has put across an idea  thal
sports should be taken over in the Con-
current list as if with that take over,
everything can be solved. Taking this op-
portunity, I strongly register my protest
to this proposal and our demand is that
“not only sports should be kept in  the
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State list but education should also be
brought back to the State list. I would
like to mention this before going . into
other aspecis. Now, our hon. Minister has
in a very ingenious manner tried to defend
an indefensible case. Qur Minister, who
used to otherwise figure well in our House
today cut 'a sorry figure unfortunately
in defending the performane of our coun-
fry in Seoul Asiad. I do not want to go
into the details or the statistics, A very
specious-argument has been advanced
that we should not compare our perfor-
mance with countries like Peoples Rep-
ublic of China, Japan, South Korea and
s on. Then, with whom, should we.
compare our performance? With Pakis-
ten, with Sri Lanka or with  Maldives.
This is a most shameful demand, put
across from the Treasury benches. Take
the situation in Peoples Républic  of
China since 1949 In our school days, we
used to learn about China as the sick co-
untry of the East. This is what we have
studied about China and in the  year
1949, certain changes had taken  place
there and the performance of China, not
only in the area of sports but perhaps,
the Minister may also agree with me, in
the area of productivity and in so many
other areas have been excellent and .it
advanced by leaps and bounds and two
year’s earlier to China’s successful politi-
cal change, we got political independence
and a particular party has been in power
with a particular ideology and economic
policy and all other policies—educational
planning, sports planning. everything is
related to the ecomomic perspectives. You
have been at the helm of affairs. Today,
vou arer saying that we should not com-
nare our performance with the perfor-
mance of Peoples Republic of China or
that of Japan. I am so sorry to say that

- this is pot, at all. a sound argument, This

is wnbecoming of a Minister of your sta-
ture. Now, we will discuss abowm the
performance of our country in the Seoul
Asiad. T do not want to confine this dis-
cussion into merely a question of winning
medals. At least there T agree with  the
Minister that we may not juggle with
statistics. Even if we had won two, three
or four more gold medals than at Delhi
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I am compelled to come back to the
point he rajsed about the disastrous shuw-
ing of the Indian team. For ome thing I
would not be fair by saying that in every
event it was a disaster.

You can compare events past and
present and the participation in many
ways. Sir, I would like to tell Mr, Jaswant
Singh that since 1951 when the first Asian
Games took place, many countries includ-
ing China did not participate. In 1954
Asian Games we had 18 medals, in 1958
13 medals, in 1962 34 edals, in 1966
.21 medals, in 1970 25 medals, in 1974 28
in 1978 28 medals and in the last Asiad
which was held on the home ground in
Dephi for the first time we have won 57
medals. To say that we have come dowe in
the medals tally is not correct. I think thus
has been the best performance which I
said the other day and they all shouted
me down. Sir, on a foreign ground this
has been the highest tally we have had
ever. I do not justify; we could do better.

SHRI V. GOPALSAMY: A
joke.

SHRIMATI MARGARET ALVA: When
you compare figures, let us not compare
sparts figures with China, Jidpan or with
Korea. Let us talk about the general
productivity, the industrial part of it and
every aspect of development in this count-
ry maybe compared as well ag investment
in infrastructure, in facilities, in cmphasis
.and’ so on. It is unfair to say that the
Indian atheletes must compete with them
without having the necessary supporting
~measures from society which are necsssary
including the physical fitness, stamina,
food intake and autrition,

grea!

Sir, they will say what have you been
doing, because that is going +io b: the
usual question back to me. Let me tell
the hon. Member that after the last games
in Delhi for the first time in 1984 we
adopted the national policy on spots,
realising the importance and knowing that
we have been left behind. In the Seventh
Plan compared to the Sixth Plan, outlays
for sports were increased from Rs. 15

crores to Rs. 200 crores which meant the -

veal process of creating an infrastructure
and building infrastructural facilities start-
ed in 1985.
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Sir, for children we never had any
programme by which our little children
could be picked up and trained over long -
periods. We have introduced it last year.
We have selected children under 12 and
we hope to go down under 8 may be ia the
coming years. We have started adopting
schoolg for specialized training for these -
little children. We have launched various
special area games for picking up child.en
from the tribal areas and from special
communities in the various events. The
results may not be seen in two years or in
one year, Sir, but I can assure the Flouse
that whatever the IOA has said in  its’
report and whatever hon. Members have
been talking .about here and what the
press has been talking about has already
started in our planping and in our im-
plementation. As I said earlier, after
these games  something concrete  did
emerge, We have already set up an expert
group to recast the coaching of our
coaches, because I have realised ovar the
last one year from whatever I have scen
we do need to update our coaches.
training very much. You know that tech-.
niques in the games have changed so fast
and we cannot just stay. We are now
prepared to bring foreign coaches immed-

iately for'  important teams which we-
would like to train. Sir, as I  have
said  earlier, training  for the
next Asiad would have to  start

today which means that certain very im-

« portant decisions at various levels wouid

have to be taken. We are in the process of’
studying them and T can assure Mr, Jas-
want Singh and the House that the day after
we returned from Seoul, the process of
introspection, correcting and recasting and“
some of our, shall I say, systems and’
conditions have started. T do not want to -
say the hockey team did badly. T was.
there. T have seen them play. It is just that-
and -
fast. They fought back and you cannof’
help jn sports, T will give you the statistics...
There are many, many events whersin our
own atheletes have improved upon Asiat-
records and have vet come fourth ur
third or second and not getting a gold -
medal.

SHRIMATI BIYOYA CHAGRABORTY"
Assam): Is it a consolation?
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SHRIMATI MARGARET ALVA: No,
they did pnot participate in Korea.

Half-on-hour

SHRI JASWANT SINGH : Did you
Teceive the Accounts till today?

SHRIMATI MARGARET ALVA: 'They
were used in the national events, which
were held in the country earlier. The
younger ones did very well, according to
them, by they say they will be totally
ready for participation by 1990.

SHRI JASWANT SINGH: Have you
received accounts. Not one of  them
ostensibly purchased for Korea pariicipat-
ed in Korea.

SHRIMATI MARGARET ALVA: Not
ore of them went to Korea.

SHRI JASWANT SINGH: Have you
received accounts?

SHRIMATI MARGAUET ALVA: Ac-
ceunts of what?

SHRI JASWANT SINGH: Of the
Federation for the purchase of  ihese
amimals, the cost price, the bill, transporta-
sion etc.

SHRIMATI MARGARET ALVA: Rough
accounts have been submitted to us. As T
said there have been a couple of obicc-
tiops about certain matters which have
been referred back to the Federation. Wz
bave asked for a detailed report. The
moment it is there, we will be able to
take

I am sorry, I corect myself, T have
just been told that four out of the eight
horses which went to Seoul, were
Australian imported horses. So, [ staad
corrected.

Now, as far as the second part of my
statement, is concerned and which he
challenged; I may say I was there my-
self. But more than that T have also got
the report from the Federation. Of conrse,
he may say this is wrong information to
me, but I am here only to
convey an information which ar offi-
cial federation officially on its letterhead
has given to the Government. The Sec-
retary-General Mr. Balasubramariam, has

[RAJYA SABHA ]
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said that the results of the serum test
were received from Korea on 8th, August,
1986. He said as the results were not
convincing, the cases were taken up with
the authorities and the serum samples .
were sent to the Animal Virus Institutes
in England-—they have named three pla-
ces. All of them cleared the serum which
was sent for testing and said that there
was absolutely no problem.

SHRT JASWANT SINGH: Mr. Vice-
Chairman, Sir, if the hon, Minister would
again do me the courtesy, 1 wounld say
thic is is misleading, 1t is misleatnz
because. as T submitted, when T started
saying that when vou take serum sampics

THE MINISTER OF HUMAN RESO-
URCE DEVELOPMENT AND MINIS-
TER OF HEALTH AND FAMILY
WELFARE (SHRI P. V., NARASIHMA
RAO): One minute, Mr. Jaswant Singh,
please. We are discussing and irying to
disclose facts which are in our posssssion.
Some facts are in our possession: others
are, maybe, in Mr. Jaswant Singh’s pos-
session. Mavbe those facts are also in our -
possession, but what are we really talking
about? Here is a case where the whole
matter is shrouded in some kind of doubt.
For one year we have been trying fe get
these matters cleared. At this moment, [
have no hesitation in saying that we have
come to the conclusion that there is a case
for an inquiry. Tf this is going (o give a
quietus to the bandying of information
across the floor of the House, T would
be happy. We have come to that conclu-
sion and we will take steps.

SHRI JASWANT SINGH: Thank you

SHRIMATI MARGARET ALVA: So, {
would not go into the ‘details except for
the reports’ on the serum tests, which
mentioned, we have got. They were
cieared by the others and vet the Seoul
authorities refused to accept. So, I did
make a statement at that time that was
unfair that when these have been cleared
by the international authorities, Seoul
should not ipsist upon it. We closed it at
that and the horses did not participate.
And that is why, perhaps, we did have »
problem with the Equestrian Events.
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SHRI JASWANT SINGH: Contmgent
osls?

‘SHRIMATI MARGARET ALVA: Con-

tingent costs are also with us. We have
advanced up to now Rs. 34 lakhs. But we
expect that. travel, broad., lodge, contin-
gencies of the transportation and equip-
ment and so on could reach  around
Rs. 90 lakhs. The final accounts have not
yet been worked out by the IOA. We are
in the process of finalising them, and I
will come back to Parliament when they
are finally available
contingents.

He hag spoken about the infrastruture
not being used. It is true-that we do have
very impressive inftastructure in Delhi.
But I do not say, it is not being wused. I
would like Mr. Jaswant Singh some time
to come and visit any day of the week
the training of young children, which is
going on in the Jawaharla]l Nehru Stadium,
-in the National Stadium and in swimming
in the Talkatora Swimming Pool as well.
It is true that the Indira Gandhi Stadium
which is still with the DDA, has not been
totally utilised as yet. We are in the
process of taking it over, and then we
hope that the indoor games would be or-
ganised by us. It is not as yet with us, it
is still with DDA. They have refused
to hand it over to us for various reasans
all this time,

The question of the Concurrent List has
been raised. We are not making excuses.
But this has been the unanimous resolu-
tion of the meeting of the.Sports Miuisters
of the States held this year as well as
that last year. And Shri P. V. Narasimha
Raoji has addressed a letter to the Chief
Ministers of all the States saying that they
would like the States to support so that,
with education in the Concurrent List and
with our effort to integrate sports and
physical training into the new education
policy, it would be very useful for us to
be able to plan on a national level for
this propose, and every State represented

at the last meeting of the Sports Ministers -

had supported it but we have still kept it

open for the Chief Ministers o finally

give their opinion.

. That much about
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About the Equestrian Federation, I do-
agree with Mr., Jaswant Singh, In fact, we
have been exchanging letters, we have
been discussing this problem over the last
one year, and the whole question has got
to be looked at from various angles. I
would separate the two : one ijs my siate--
men: about the Asian Games and the -

"horses, and the other one is the problem

of the Equestrian Federation itself. Sir,
there have been differences within 1the
Federation, and very big people formerly
connected with the armed forces and
others have been running the Federation.
I do not want to mention the names or
go into the details. As he said, the horses
were imported. They were authorised by
the Government of India because other-.
wise the foreign exchange of Rs. 10 lakhs
would not have been released, and it is
from the Department of Sports and Youth
Affairs that the money has been paid for
the horses. But horses are, if I may use
the term, equipment, as far as the Federa-~
tions are concerned, because they are
used for training, and we use the same rule
as we use for importing the syathetic
tracks or other things under which a'
proposal comes, it is studied and the
foreign exchange as required is finally
released. The horses were purchased by
the Federation and they were brought in.
After that there have been various con-
troversies. I admit two of those horses had"
died since then. They are with the Army.-
Postmortem reports have been submitted,
which some of the people in the Federa-
tion are challenging. There are  other
issues. The President, has, at the last
general Body meeting, as quoted in the
minutes,has taken 'the sole and total
responsibility - for the purchase of fthe
horses. And he said T am responsible and:
I will deal with the problem. Wz have
now asked for certain explanations. There
had been certain objections. The moment
we get all these we will have an audit
report, T am prepared to discuss the issue
because we have mothing to hide. This is
tax-payers money and anyone who  has
utilised it has a responsibility to ezplain
how and why it was spent. T am open to
Mr. Jaswant Singh...

SHRI JASWANT SINGH : Did any-
one of those imported animals from:
Australia participate in Korea?
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the Swimming Federation of India send one
My, K. V. Sharma shown as a coaca? Mr.
Sharma had absolutely nothing io do with
ihe preparation of the team. And he has
aever trained a champion of any club at
regional level or national level. But he was
sent there.  And the Indian sporting crowds
felt ashamed-—it has been reporied i the
press—whenever the Indian gymnasts fell
on their backwards. So, Mr., Kaimadi wzs
correct that in certain disciplines you should
ant nave participated at all. Evern the
Chinese have not participated in all th: dis-
ciplires, That is why T say that we have
ro.o fearnt the lesson from the  Chinose.
The five time-gold medalist from Japan,

thitk, i Hammer Throw, in aa infe.visw
has said that the Tadians lack the techiiane,
We canno: blame the athletes. They !
the technigue. Then, our spor's poiicy
should be such that we evolve better tech-
niques and we get the servicss of royli-
oriznted coaches. Why doit
foreign coaches, result-orienizd  cxnosis?
Madam, our women athle'es did exactly
well.  Glory goes to the golder  airl
P. T. Usha. Buf it is on their own. B
our male athletes. spriniers, quarter-milc
and middle and lonr-listance -
jumpers. throwers ond quarie
ranners stand below the par performoance.
Gur football team was another disaster.
Regardiig the hockey team, the 12-time
Olyvinpic what has haap ned?
In the vecent Worlq Cup event, wn have
been relegated to the [2:h position. And
we do riot have a synthetic turf more thar
one. it is 50 in hockey. Thercfore,
Madam, 1 would like to know whai the
answer is to the question of Mr. Jaswant
Singh about the 6th place selection c.iieria

vy ot
your  ger

champions,

SHRIMATI MARGARET
aave you the answer.

ALVA: 7

SHR] V. GOPALSAMY: You are not
_accepting it.

SHRIMATI MARGARET ALVA: 1
gave you that answer.

SHRT V. GOPALSAMY: Regarding
the cvclists it has been reported in the
press chat a cyclist Maxwell was  handi-
capred by a five year old against tiiz> bes:
in Asia. It has been revortad in the press;

and the road cyclsts were a disgiacs.
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‘I'hey invariably pulled out from the event
after a few hundred metres with mystericus
mechanical problems. This is becausa of
the poor equipmant vou have provided. 1
would like to know from the Minister
whather they are going 1o get the s:rvices
of result orienied exper:s, foreign coaches.
Thunk vou.

SHRI VISHVI{T PRITHVIIIT SINGH.
Mr. Vice-Chairman, Sir, I will be very very
brief because most of the things that T wau-
ted (o say have eiiher been said by tne
Hon. Minister or by the other Members.

in the first insiance I want to say that it
was very unfair of the hon. senior Membe:
from gjusthan to have said that thess are
tha three excuses which the Government is
going 1o make and that though they are
there and they have got some substance, i
do no! want to accept them, and he went
02 o list his charges. The fact of thz
matter is that those three excusss are cot-
reci and they are the main reasons. Un~
fortunaely the hon. Minister alsg has nut
really Jaid emphasis on them. Tho faci is
thut theso are the three reasons which are
the cause of he debacle which we suflfered
in Korea. The first reason is that sports
is ‘n the State List it 5 a fact, It is not
in the Cortral List.  The hon. Member
must know that the Centre does not have
funds or the laws or the authority to ac-
tually do anything about it. That s one
of ihe main hurdleg and stumbling biocks
for th: development of sport in this coun-
trv.  Tha: is the first reason. The sccond
is the fact money is not availabie. [ am
cominz to that a little later. as tc how
much monay is being spent. Tt is bacause
of Inck of resources also that we are suiler-
ing. The hird reason is because of the
fact that the TIOA and the federations are
actually independent. They are independent
autonomous bodies. That is a fact. There
ar~ other countries which claim that the
I0A is independent. whereas it is not ac-
tually indzpendent. In this country, I am
elad to sayv that the 10Ais independent. But
it % that very independence which has been
misuscd by various forces within the courn-

try. It is that very independence which
has been misused. T know it for a fact.
T am giving you my own example., When

I became a Member of Parliament, a whole
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lot of people came to me and said, Sir,
we want to make you the chairman of one
of the federations, 1 will not name the
sport, They said, we want to make you
the chairman of this federation. They
said, you will not have to bother. T used
w play squash when T was in school. Now
I am too fat to do that. They said, po.
no, Sir, we want to make you the chairman
of this federation, you can'go whercver
you like, Olympic games, Asian zames. I
said, absolute nonsense. I do not want to
do it. They want patronage. . The I10A
needs voles from the various fedceations
in the States. The 10A gives them all
kinds of facilities, They elect delegates to
the I0A. Then come a whole lot of other
things. The vested interests gei together
It 5 that problem which we have to solve.
I would urge upon the hon. Minister to
look into this and see whether this whole
system cannot be changed. An Hon. Mer-
ber said we must dissolve the JOA. No,
we do not dissolve the 10A. Let us
change the system. Let us have a proper
system of representation. If a federation
is not functioning, why should it be¢ re-
cognised at all? Tt should not bz recognis-
ed. That federation must be disbanded.
Let us start at the grassroots. Lei us
start at the level of the fgderations rather
than blame the 10A, because you
after all, we get what we deserve.
elect the Government which we “vant. Wg
elect the representatives whom w= want.
If the very base is going to bs bad, what
we get at the top is also going to be bad.
That is a fact, If we allow all kinds of
vested in'erests to get involved in the
federations, 10A will also remain like this.
No matter what you do. You may dissolve
hundreds of T0As. Tt will still be exactly
the same thing. '

We

As far as 10A report is concerned —
everybody has been quoting the I0A. repurt
—the hon. Minister has very categorically
said that it has nothing to do with the

Goverament, Neither the I0A nor the 10A .
with the -

report has got anything to do
Governinent. I would go even furiher
and say that even those institutions which
are under the control of the Government,
supposedly under the control of the Gov-
srnmen!, like the SNIPES, which is called

know, |
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the Society of National Institute for Plysi-
cal Education and Sports, are run by pri-
vate autonomous bodies. The 10A Chair-
man was the Chairman of SNIPES, which
is an apex Government body giving frain-
‘ing to individuals in the country. This
institu jon itself was being handled by tbal
autonomous body which, as I have already
pointed out, has got a rot in it, has got &
cancer in it, a cancer in it. This autono-
mous body was running this wholz huge
Governmers infrastructure. (Time bell
'rings)

Sir, we have got to change teh system. 1
am giad, the Chairman of SNIPES has
been replaced by an official. .. (Imerrip-
tion) by the Minister. I hope, the hon.
Minisier will now at least be able to look
inio this. We can take some lessons from
our neighbours in this regard like Singa:
pore, Sri Lanka, China etc. there, 1t is
through Government fiat that the whole
thing is done. We have got to have the
same gystem in our country if we want to
compete in international events.

One last point,‘ Sir. In the Fifth Five-
Year Plan, we have allotted Rs. 5.3 crores,
in the Sixth Five-Year Plan, Rs. 15 crores
and in the Seventh Five-Year  Plan,
Rs. 200 crores. What percentags does it
coii2 to, Mr. Vice-Chairman? Tt comes to
$.2% per cent of the Central Budget. This
is al! we are going to spend in the Seventh
Plan. Let me poin{ out to you that during
th: ASTAD, our total expenditure cu train-
ing the athelete; was Rs. 64 lakhs as has
been mentioned by the hon. Miinster. Rs.
64 lakh for two years of training. Another
Ks. 20 lakhs was spent in sending the athe-
letes and bringing them back. In other
words, sending the  atheleteg and bringing
themn back cost more than training them.
What a shame; On an average, a football
teain of a small town in England costs
them two and a half to three million
pounds annually, which is nearly Rs, 6
CTOTes, Thig. is the amount
involved in  training one foot-
ball team. Here, we are talking abour the
spcrismen of the entire country and our
allocation in the Sixth Five-Year Plan was
Rs. 15 crores. b ’
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Therefore, 1 would put before the hou.
Miuister for consideration these iwo sug-
gesiicns.  One, we have got to spend-ntore
on sporte and, secondly, we have go! to
change the system right from the grase
roots level that is, from the federatiun
level Thank you.

SHRIMATI MARGARET ALVA: Siv
1 will stari with the point which Mr, Baby
has raised. I do not want (o enter fned the
jdeological dispute which he raised. But he
spoke about the lack of sports culture in
the country. Thig is, in fact, our basic prob-
lem also. 1 may just for his inform:ticn
qiote Entry 33 in List II, the State List in
the Constitution which mentions sports, it
is given in Entry 33. It says “Theatres anl
divmatic performances, cinemas, spotts and
entertainments and amusements”.
are all clubbed together as one entry wiili
amusements, entertainments and so on and
so forth, showing that traditionally, we
really have not given sports the type of
place which the country today would like
it to get. [ only hope that things  wiv
change now that the new ecmphasis nis
been laid.

About the State and the Central Lisis
and other points, as I said, it is a diff:ror:
debate allogether. I have placed bef.re the
House what we feel would help us, may be,
to piay a more dominant role as the House
is seeking in putting things right and unless
Purliament is prepared to support out
efforls in this direction, it will be usaless if
we go on criticising the federations saying
that they should be doing this, because
there is no other way by which we can ¢n
force it. About Mr. Kalmadi, he has al-
rezdy left but he did speak-about coo.d.-
na:.on between various sports organisatirns,
beiween various bodies which exist now.
We have already stated in the Parliument
that we are in the process of working this
cut and we will come back before long
with the final project of the whole schane
which is being worked out. 1 do not agree
with Mr. Kalmadi that the SAT has not
been doing anything. He is probably not
aware of some of the. schemes which have
been undertaken. For instance, we have
picked up children for Archery from the
tribal area. They were here for threc

rh Cy
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months. Having put them on to inteina-
vouul equipment, within one year fous of
rhemn have brokenm the existing natiopal
maiks in archery. This shows how mew
wieni ic being spoited out. But us 1 said,

we wic ne. immediately able to  comoete
intersationally and show you the results.
We kave also got schemes like this Lor

swimming and other evenls. He, however,
seemed o contradict himself. On th: one
hand, he wag talking about the marathon
aod nwuass participation and the need to put
pecpie on to it.  Yesterday I was there aond
the 10,000 children were there. It was a
beautiful sight to watch 10 thousand peopie
run in Poona, as if the whole city scemed
to be running. At the same time, he says
that this is the job of the federations, pick-
ing up talents and mobilising. 1 would
like Lo ask, why did the federations noc do
this earlier? They could have picked up
cifidrer: up to the age 12 and said, here
they are. It is only after they are in the
fizld, af.er they have beep trained by some
uiganisation, institution, that they arc pick-
ed up and it is to support the
that we are trying to find new young talen:
and ftrain them. As matters today stand,
it is the federations who should tuin round
and fell me that this is the talent. In fact,
I have letters. T do not want to take time
of the House but I can say that when com-
plaints came to me about some injustice ‘n
selections in the Asian games, when [ con-
tacted and talked (o them, I got replies
{rom them saying that the Governmant has
Ao pusiness to interfere with selections, that
tils is our prerogative and that poiitical
interference in selections is uncalled {or.
these are the replies from the Hockey
Federation. from the Swimming Federation,
vhen we talked to them. 1 have git to
plece before you the problems whish we
feee. You cannot say like that. You can-
not go beyond a point. Selections were
made by the federations. They weie en-

Gorsed by the 10A and we finally clearea
the teams to go.

Mr. Gopalsamy raised the question abou:
liic football team. I may just quote two
lices from the letter of recommendation
from the 10A. On this recommendation
the football team qualified for compzting in
the Tenth Asian Games, The 10A  has
reason to believe that the Indian football
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Las taken a turn for the better and it would
~be no surprise if the Indian football team
ave finalists in the Asian Games.” . This is
the recommendation from the 10A and you
- know, what would have happened f we had
‘not sent the team? You yourseif would
have said, when the recommendatioa of the
10A was there, why was the team not sent?
So, when we let them go, you say why did
we let them go and when we have sent, you
say why did you send the team. Then,
“you spoke about Shri K. V. Sharmu.
Sharmaji was the national coach appointed
by the Federation. His name was finally
recommended by the 10A. In the circums-~
tances, I would like to know what you ex-
pect us to do.

You spoke about the basketball team.
Your facts seem to be wrong because we
" did not participate in basketball at ali, in
this time.

So, I don’t say that we have done bril-
liantly. We should have done briftiantly
~aud we should have done beiter, My
national pride is hurt as much as of any-
body else, but I do not think there are
any short-cuts to problems. As 1 said,
we are on the job of taking corrective steps.

SHRI V. GOPALSAMY: What about
the - foreign coaches?

SHRIMATI MARGARET ALVA: We
are very much concerned about the need
for belter coaching, We can recast coach-
ing. It will take two or three years if we
staried recasting coaching processes, new
systems and so on. We are now committed
and we do believe that foreign coaches on
" three-year contract would be necessary to
prepare us for the next Asian Games. We
have an open mind. We are prepared to
review the position and we are hoping that
we will able to find the best coaches who
" can {rain the talent which we have for the
next Asian Games.

SHRI M. A. BABY: JustJ one. clarifica
tion, The absence of too many Members
in this House shows the lack of sports cul-
ture among them. As a part of this, may
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1 suggest one thing? Can you think of or-
ganising some sports activities for the
‘Mcmbers of Parliament also?

SHRIMATI MARGARET ALVA: Mr.
Baby, I am prepared to do it straightaway,
but ii ix a question of the number of M Ps.
who will attend the sports meet, if we
orgainse it. If you want T am prepared to.
de it.

SHRI VISHVIJIT PRITHVIJIT SINGH:
I wili be the first to take part in it.

SHRIMATI MARGARET ALVA: Twou
or three other points were raised by hon.
Mszmbers.  Some of them I had answered
before, but it do:s raise the very impor-
taut question of control and coordination
of the various spor.s bodies which, : think,
is something which all of us are sesking tc
do and T am confident that something like
this w'll happen. The outlays have gone
up. 1 can assufe you that with Rs. 206
croies we could work miracles, if we could
utilise this amount. But here I want to
share with the House some of my con-
cern. We make allotments, I think Mr.
Baby should look into this. They ask for
grauts, the first instalment is given for puit-
ing up the stadium or complex or some-
thing like that. But the utilization cer*i-
ficate never comes for the first instaiment.
The foundation stone is laid and maybe
something starts and there it ends. We are
not able fo release the second instalment
because the receipts and utilization certi-
ficates in respect of the first instaiment do
not come, with the result that so many of
these projects are still half done in the
Siates. I have been sending reminders.
giving lists of unfinished projects, tc Statz

. Chief Ministars requesting them to comp-

lete the first part of works so that I can
Zive them the balance which has been allnt.
ted to them, but somehow it dozs not
hapgen.

Now these are some of the things.
Money is there. We are also going in for
articificial tracks and playing fields. I agree
with the Members what we have achieved
is despite the constraints, despite th: Fede-
rations. and despite perhaps the lack of
sports culture which this country has yet
to build. T would not therefore agree that



Y

429 Half-un-hour

money is not sufficient., We should have
raore money, but with what we have, I do
helieve tha: a better future for sports is
possible.

Sir, just one thing I would like to piace
on record, again with your permission, for
ithose who have besn very strong in thei:
criticism. I must say, as I said at he be-
ginning, even of the 9 medals waich we
wen in athletics, seven were nzw Asian
recoids in shooting the three medais w2
won were all new records; in swimming
the siiver medal which we won “was again
a record; volley-bull we have won for the
first ume after 24 vears; we won a bronze,
coming back again info the game. (Inter-
ruption) That is a different Juestion.
That can happen. A horse broke its leg, or
somzbody was sick, Shiny Abraham crosse i
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the track and did not get a medai-—iacs.
are all different questions. And in judo
we participated for the first time. W: won
4 bronze medals. So there uare certain
fields in which we have comsz in foi the
first tune, have improved in som» und 1
hope with the support from: Parliamont and
from everybody and with every one ialhing
about sports at least, whethzr they intend
1o actively participate or noi, we will be
able to do better in the future., Thank you.

THE VICE-CHAIRMAN DR. BAPU-

KALDATE): The House stands adjourned

Ul J i a.m. tomorrow.

The House then adjournc: at
thirty-nine minutes past stve1 of
the clock till eleven of the clork
on Tuesday, the 25th Nov:mber,
1986.



